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o. XXXVI of 1948

PASSED ¥ THEE DoOMINION LEGISLATURE
(Beceived the a,ssent of #e Governor General on the 81lst August 1948)

An Act to amend the constitutions of the Port Trusts of the major ports ol
Bonjbay, Calcutta and Madras

HEREAb it is expedidnt to amend the constitutions of the Port Trusts

relating to the adminjstration of t,he major ports of Bombay, Calcutta
and Madras; )

It is hereby enacted as ifdjlows:—
1. Short title and commengement.— (1) This Act may be called the Bombay,
Calcutte and Madras Port Thusts (Constitution) (Amendment) Act, 1948.

(2) It shall come into foreg on such date as the Central Government may,
by notlﬁoatlon in the official {azette, appoint.

2. Amendment of certain nactments.—'.[‘he enactments mentioned in the

Schedule are hereby amended ito the extent and in the manner mentioned in
the fourth column thereof.

3. Transition from existing gonstifution to new comstitution.—The appoint-
ments and elections o be madelor held under any of the énactments mentioned
in the Schedule, as amended héreby, may be made or held at any time after
the passing of this Act and befdre this Act comes into force, bubt the Trustees
or Commissioners, as the case Inay be, so appointed and elected shall nof
assume offico until this Act combs intc force, and on the coming into force of
this Act the term of office of thd Trustees or Commissioners, as the case mav
be, then holding office, shall expire.

HEDULE

B , ; . (Sye section 2)

Year Number jShort title \ Amendments :
1. 2 3 , &2 4

1879 Bom.VI  The Bombay For %;ectxon 5, the following section shall be eubetmuted.

Portt Trust namel
Aot, 1870,

*“ 5. Cpnstitution of the Board.—(I; Tke Board shall
consist, of twenty-five members, that is to say, of fourteen
elective ' tees, ten nominee Trustees and a Chairman,

2) The en nominee trustees shall be the following :—

(a) b representatives of the Defence Services
chosen the Lentral Government, one of whom
shall be & representative of the Royal Indian Navy in
Bombay ;

(b) two irepresentatives of labour chosen by the
Oentral Gdvernment after = consultation with the
ade unions, if any, composed of persens
the port ;

resentative of the Mercantile Marin

ector of Customs, Bembay, ¢z officio;
{e) the (lenbrel Meneger, Greet Indien Peninsula
Railway, ex officio ;

(f) the General Manager, Bombay, Barcda and
Central India %’vailway, ex officio ;

{g) one rapw\%entativn chosen by the Provineig )
Government ; and
L
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3 Bombay, Caloattn and Modras Port Trusts (Constitution [AcT XXZVI
, !\ .- . (Amendment)

ear * Num ’ Short t;itle Amendments
1 2 3 4

o~

(k) the Municipal Commissioner for the City of
Bombay, ex officio.”’

"For -sub-section (I) of section 6, the following shall be
\ substituted, nemmely :— '

“(I) Of the thirteen elective Trustees, two shall be
i . elected by the Municipal Corporation of the City of Bom-
E . \ bay end the remaining by such provincial or local bodies
representing commercial interests as the Central Govern-

Y  ment may, from time fo time, by notification in the
\ official Gazette, specify, and suwch notification may also
specify the number of Trustees that each of such bodies

. . may elect.”
1300 Ben. II1 The Caloutla For section &, the following shall be substituted,
Port Ac namely :—
, 1890. x .
H “ 5. Constitution of Commiseloners.—There shall be
= ' “ ‘(1 twenty-four Cormamissioners, theb is $o say—

(¢) the Chairman, ex officto ;.

\ i {é5) the Deputy Chairman, ew officto ;

- (#¢¢) the Collector of Customs, . Caloutta, ex offcéo;

4 \ (i) the Chief Exocoutive Officer of the Municipal
is Corporation for the City of Calcutta, ex officio;

S

1 {v) the General Manager, East Indian Railway,
2 i ex officto; -
! (vf) the General Manager, Bengal Nagpur Railway,
e ) L oex officio ; . . .
i (vét) one representative of the Mercantile. Marine

£ Depa.rtment chosen by the Central Government ;

; (vifd) one representative the Defence Services
- i chosen by the Central Government ;
3 ‘ 7 (iz) one representative of the Provincial Govern-

iment cLosen by the Provincial Government ;
= : -t (x) two representatives of labour chosen by the
. tCentral Government after oonsultation  with the
: e ) \iegistered, trade unions, if any, composed of persons
mployed in the Port ; and
(z¢) thirteen elected Commissioners.”

For sub-section (I) of section 6, the following shall ;
be SBubstituted, namely :—

“(¥) Of the thirteen elected Commissioners one shall be
elected by thé Municipal Corporation of the City of
Calchtta, one shall be elected by the Howrah Municjpal-
ity ‘and the remaining by such provincial or local bodies
’ reprefenting commercial interests as the Central Govern-
- ) - menbi may, from time to time, by nofification in the
3 ’ ‘ o official Gazette, specify, and such notification may also
specify the number of Commissioners that each of such

1905 Mad. 11 The Madras  In

tioy. for the word eighteen ' the word
Port Trust “ twenty-one ** shall be substituted.
Aet, 1905,

For sé'gtion 8, the following shall be substituted,
namely :

. ) “8 4 intment of Trustees.—(I) The chairman ehal) \
iy be appoinked by the Central Government. The remain. .
o ing trusteds shall bo as follows :—

(@) l’*‘{ge Collector of Customs, Madras, ex

§
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, Caleutta and Madras Port Trusts
stitution) (Amendment)

Amendments
4

(b) the Municipal Commissioner for the City of
ras, ex officto ;

) the (feneral Manager, Madras and Southern
atta Railway, e officio ;

the Generel Mansager; South Indisn Rallway,

(e) oge representative of the Mercantile Marine
Depa.ttr{lent chogsen by the Central Government ;

(f)-on§ representative of the Defence Services
chosen bx the Central Government ;

{g) one iepresentatwe of the Provincial Gevern.
ment choden by the Provincial Government ;

(k) two ; presentatives .of labour chosen by the
Central Government after consultation with the
registered trade unions, if any, composed of persons
enployed in the port ; and
(¢) oleven elected trustees.

(2) Of the elover elected trustees, one shall bo clected by
the Municipal Corppration of the Cxty of Madras and the
remaining by such provincial or loeal bodies representing
commercial interestd as the Central Government may,
from time to timey by notification in the offieial
Gazette, specify, and §uch notification may also specify
tll; number of trus ha.t e chof such bodies may
elect.

(3) The result of any &loction held in pursuance of sub-
section (2) shall be commtinicated forthwith to the Central
Government by the chikf exescutive authority of the
Municipal Corporati  orithe body concerned.”
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